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Shri T. T. Krishnamachari : So far
es the percentage of foreign capital is con-
cerned, in regard to ordinary shares it |
in the region of 71 per cent. n regar
to the fresh issue which may hon, friend
has referred to it will be of the order of 51

cent. The two thing have to be added
together, and hon. Members will realise
that there will be a diminution in the per-
centage of foreign capital held in this com-
pany.

Shri A. M. Thomas : In view of the
statement made by the Tariff Commission
that Indisn nationals hold only a smadll
portion, namely 8:-3 per cent, of ordinary
shares, may I know why care has not been
taken to put more restrictions or control on
the issue of these shares?

Shri T. T. Krishnamachari : Some
restriction has been put. Itis a mere ques-
tion of evaluation of whether the capital
will be available when putting the restric-
tion. Hon. Members will realise that the
existing proportion is 71 and 29, and the
proportion of the new issue will be s1 and
49. Itis a question of judgement mhetlter
that should be done or something more
should be done. ‘ .

~ Shri Sinhasan Singh : The hon,

Member has given the percentage of foreign
capital and that of Indian capital., May I
know whether Government is taking any
steps to reduce the share of foreign capital
and increase that of Indian capital ?

T. Krishnsamacharl : That is
precisely what the Govertment have at-
tempted to do. Because, as I have men-
tioned in reply to the question earljer,
while the original holding was 71 per cent
in tegard to ordinary shares, the holding of
this company in regard to the new issue Will
Be only s1  per cent, and that will ine-
witably reduce the percentagé of holding of
this company and the overall shares owned
by the company.

Shri V. P. Nayar : ! find from the
report of the Tariff Cemmission  that
from 1946 upto 1953 the output of this com-
fﬂny increased only by 21 per cent while the
actory overheads increaséd by 85 per cent ;
and the Tariff Commission also says that
they should have a stricter control on this
expenditure. May I know whether in
issuing this sanction Government have
given the company any directives that they
must not inflate the factory overheads like
what they do ?

Shri T. T. Krishnamacheti : [ am
very grateful to my hon. friend for repea-
ting the information that he has given to
me in another i}pacity times without num-
ber. But I am aftaid the Controller of Ca-
pital Issues does not take into account these
factors. And these factdrs have un-
doubtedly been taken into account by the
Commerce and Industry Ministry in is-
suing this company a licence for expansion.
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Shri Joachim Alva : Is Government
aware of any move by the powerful foreign
eomypany, the Firestone Tyre Company,
in applying for fresh issue of capital and
dssociating Indians with that ?

Shri T. T. Krishnamachari.: |
must at the present moment disclaim all
knowledge.

[ )
Shii Kequppar : May 1 know if the
¢xpasion of work would mean the starting
of iew factories and) if so, whether aty li-

cence hgs, been jssued to the company
to start a factory in Madras ?

. Shri T, T. Krishnamachari ; I
do not know if this would have any effect
on the starting of a new factory. And, Sir,
I am not éble to answer this or any other
similar question because the scope of my
knowledge is restricted to capital issues,

Shri Velayudbhan : May I know
whether any factory is being started ?

Mr. Speaker : 1 am sorry ; I have
allowed a number of questions.

Shri Velayudhan : But the answer
to this question was evasvie.

Mr. Speaker : I am going to the next
question.

Disparity in Leave Rules
*88. Shri Achalu: Will the Minis-

- ter of Finance be pleased to refer to the

reply given to Starred Question No.
430 on the 28th July, 1956 and state :

(a) whether Government have since
arrived at a decision regarding the re-
moval of disparities in th'e leave rules of
various classes of Government employ-
jes ; and

(b) if so, the nature of the decision
taken ?

_The Minister of Revenue @nd Olivil
gms_dlture (Shri M. C. Shah): (‘)..
o, Sir.

(b) Does not arise.

Shri B. S. Maurthy ¢ This question
has been pending for a long time. -May I
know when Government will take a final de-
cision in the matter ?

Shri M. C. Shaht Yes, the ques-
tion has been pending for some months,
and now we hope that a decision will be
taken soon, perhaps within a few weeks.

Shri B.S. Murthy: Wht rd the
factors that are responsible for the inor-
dinate delay in coming to a decision?
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Shri M. C. Shah : I have already
replied to that question previously. There
are so many factors to be considered; the
financial implications, the repercussions
on other employees, and all these things are
to be considered, We have already col-
lected the necessary data. There are
various Ministries concerned. And
there are really, 9,05,000 emloyees con=
cerned. Then the Railway Ministry
and the other civil side and all these things
haye to be considered before any decision

can be taken. .

iomb Bxiyloslonc in Delhi

[ Shri Gidwani: o

Shri Blu{iut ha Azad :

Shri Krishnacharya Joshi :

Shri Ram Krishan :

Shri D. C, Sharma: .

*92. { Shri Ramachandra Reddi:
Shri Bheekha Bhai:

Dr. Ram Subbag Singh: }

Shri Bhakt Darhsan:

( Pandit D. N. Tiwary :

. Will the Minister of l-iomé Aﬂ'-ln
be pleased to state :

_ (a) whether the Government of Indis
haye completed their investigation into the
bomb outrages in Delhi ;

(b) whether any foreigners were in-
volved in them ; and

. (2). how many persons have been
arrested so far ?

The Minister in the Miniatry of

Home Affairs (Shri Datar): (a) and (b).
The cases are still under investigation.

(c) Seven.

Sbhri Gidwani 1 May I know whether

there was any conspiracy at thé back of
these bombing outrsges and -whether the
Government has been able to find any?

.. Shri Datar ¢ All that is being inves-
tigated. .

. Gidwani 1 May I know whethet
the Pakistanis who have come to India haye
been involved in the matter and whether
any of them have been arrested so far?

Shri Datar : Government have ar-
rested about seven personsand as present,
ft is not possible to say whether foreigners
are involved in this.

Shri Gidwani : May I know whe-
ther any members of thé Kashmir Ple-
Eyci Front arg inyolved and whether

y of them are atrested ?

Shri Datsri Al that I cin af presen
disclose is that seven persons hive &’:‘g:
sosted. Nothing more.
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. Shri Ramachaadra Ruid! : . May
1 dsk, of the seven arrested, are there any
Pakistanis ?
Shri Datar ;. These seven person are
Indian nationals.

8hriD. C. Sharma : May. I know
whether the Goverament is employing the
routine police officials for investigation of
this case or they have set up any S
police establishment to enquire into it, and
if it is a Special police establishment, what
is its nature ?°

s LR ] ..

Sfu-i Datar : I may point sur to. the
House that Government employed highly
experienced officers for this purpose.

Pandit-D. N. Tiwary: May I know
whether there is any  possibility of the
enquiry being finished in the near future
or will it take six months more ?

~ Shri Datar : It is likely to be
finished at an early date.

Shri Krishna? charya Joshi: May
I know whether the Government could
trace out the source of supply of the bombs ?

Shri Datar : Government are trying
that also.

Dr. Ram Subhag Singh : Mayl
know whether the persons arrested belong
to any organised group and whether that
group is still functioning in the country ?

Shri Datar : So far as these persons
are concerned, they are arrgsted on the
ground of a fairly strorg suspicion. The
question whether they belong to any or-
ganised group or otherwise is under ex-
amination.
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.. Shri Datar : That also.is a matter
under investigaton as tq,whether this has
any connectiom elsewhere.

Pandit Thakur Das Bhargaya :
May I know whether apart from tl:e:e
seven persons who have been arrested

others arealsosuspected ?

.. Shel Dathe 1 In the courseof the in-
#itihtioﬁ Government have some mu;-
rials before them for coming to the conclu-
sicn that these persons should be arrested





